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attilude

[THE VICE-CHAIRMAN (SHRI M. P.

BHARCAVA) in the Chair].

STATEMENT RE. GOVERNMENTS
ATTITUDE TOWARDS DETEN-
TION OF STUDENTS, POLITICAL
LEADERS AND WORKERS UNDER
PREVENTIVE DETENTION ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
S. NASKAR): In a statement that was made
by the Home Minister in this House on 16th
November last we indicated our general
approach towards the problems of students
and made an appeal to them for a cooperative
and constructive attitude. Our future hopes
are centred in the youth and we are most
anxious to do all that is possible with our
resources to provide them congenial
conditions in which they can fully develop
their potentialities and equip themselves for
the tasks that lie ahead. This is the general
perspective in which we would like to ap-
proach all matters concerning students. We
have already asked for from the States
information about student who are in
preventive detention or in prison following
conviction or in custody in connection with
pending criminal cases. As soon as the
information is received we shall consult the
Chief Ministers concerned. Our general
approach in this matter is that where action
has been taken for breaches of law not
involving violence, the cases should be re-
viewed in a sympathetic and liberal spirit.
The same approach should be adopted in
cases of preventive detention. I am sure the
House will agree with me that where violence
is involved, Government owe it to the society
to b, Arm and to enforce the law.

2. About political leaders and workers
detained under the Preventive Detention Act,
'may I say at the outset that we do not want
anybody to be kept in preventive detention a
day longer than is manifestly necessary for
the maintenance of peace and order. We are
anxious that the General Election should be
held in completely free
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atmosphere and in as normal conditions as
possible. T would not only like all ~/h,
actions of Government to be informed toy
this spirit but also to appear to .be so
informed. We shall take an early opportunity
to consult the Chief Ministers and I am confi-
dent that they will be willing to review cases
of preventive detention in the spirit I have
just mentioned.

3. I hope that the House will appreciate
that the implementation of the policy I have
stated requires the cooperation of the various
political parties. If it is necessary for
Government, to act with utmost restraint it is
equally necessary for all political parties to
do all that lies in their power to maintain
peaceful conditions.

All of us who have the interest of our
democracy and free institutions at heart have
to cooperate in ensuring that the next General
Election is held in a free and peaceful
atmosphere.

SHRI NIREN GHOSH (West Bengal):
May I seek some clarifications? May I know
whether the Government will release all the
students and political leaders and, if not, why
not? Will the detention cases launched
against them be withdrawn? That is a
universal demand of the students and also of
the Opposition parties at least. At least a
section of the Congressmen also demand that.
May 1 know whether there would be a judi-
cial probe into all the cases where the police
have entered the University campus to find
out whether they launched attacks against the
students?

The University of Calcutta has been closed
sine die because certain very brilliant scholars
protested against the nepotism and corruption
in the Presidency College and they Wanted
the rectification of that. Because of that the
premier University of India has been closed
sine die. It is a strange state of affairs and the
Government refuses to intervene. About 8 to
10 national scholars are there. May know
whether the Government would make a
summary rule that the police would be banned
from entering  into
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[Shri Niren Ghosh.] the College campus
and the University premises? These are the
points I want to be clarified.

SHRI P. S. NASKAR: The hon. Member
has raised about the policy regarding release
of students and political workers. I have just
explained the broad aspect of the Gove-
mment's approach to this question and the
member has suggested about the Calcutta
University taking action. As you know,
education comes under the purview of the
State Government and th, Member has got his
own Party members, eminent Members in

[ RAIYA

Bengal and let them approach the Chief

Minister there. About the judicial probe about
the police action, the State Governments are
concerned and they can take action wherever
they deem fit.

SHRI NIREN GHOSH: Will (he Central
Government advise them?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That is in the statement,
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understand correctly, Mr. Rajnarain gave a
number oi suggestions. 1 take it that these are
suggestions for action and I take note of the
suggestions.

SHRI CHITTA BASU (West Bengal): We
have heard the Minister indicating the broad
perspective in the matter of meeting the
students' unrest now prevailing throughout
the country. In th. context of these broad
perspectives, may I ask him whether the
Government is prepared to consider the
proposal that th, Government should convene
a national conference of all the
representatives of the political parties,
students' organisations and educationists of
the country to find out ways and means to
give direction to the younger generation of
this country so that there may not be any
unrest in the country and their genuine
grievances are redressed.

THE VICE-CHAIRMAN (SHRI M. P.-
BHARGAVA): That is a suggestion.  You
need not reply.

SHRI CHITTA BASU: May I know
whether they agree to it? ¢

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He will convey it to the other
Minister. He cannot give the answer.

SHRI CHITTA BASU: Let him say.

SHRI A. P. CHATTERIJEE (West Bengal):
The statement of the Minister really looked
like the first election shot fired from the
Congress Benches. It looked like that. I want
him to clarify two or three points, apart from
his apparently saintly statement. He said that
as far as the P. D. Act is concerned, nobody
will be detained fcr a period more than
necessary. If the P. D. Act is really utilised for
detention according to the necessity of the
ruling clique, then does he think he is making
a santly use of the Act? It ts not a question of
keeping a man
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[Shri A. P. Chatterjee.] in detention for a
period which is found to be necessary by the
Government. The whole question is, why
should a person be detained without trial?

[ RAIYA

Why should it be even for one hour or
twenty-four hours or forty-eight hours?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We will have to discuss that
Act tomorrow. You can say all this then.

SHRI A. P. CHATTERIEE: It is true.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Whatever clarification you
want to seek on this, please seek that much.

SHRI A. P. CHATTERJEE: Yes,
clarification. Will he kindly give this
assurance that he will really try not to use the
Preventive Detention Act for purposes of
detention without trial, even for on, hour or
for twenty-four hours or for forty-eight
hours? This is the first thing. The second
thing is this that he waxed eloquent only
about the cases under the Preventive Deten-
tion Act. Now what about the thousand other
cases against the students Which have been
processed, and filed by the police, of course
under inspiration against the students, under
minor provisions of the Criminal Procedure
Code, or of the Indian Penal Code, but which
are very harassing? Look at the provision of
section 107 of the Criminal Procedure Code,
Sir. We know what happened to one of our
hon. Member here—Mr. Rajnarain. Seeing
that he was arrested under . , .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Chatterjee, I must say
you are going beyond the purview of the
Statement. You can seek clarification only on
the Statement.
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SHRI A. P. CHATTERIJEE: No, Sir, I am
within the statement for this reason that I am
just putting this for the Minister to kindly

answer. Will he see that these harassing

criminal proceedings under section 107,
which  ultimately co'me to nought—
everybody knows that ultimately the

proceedings under sections 107, 144, and all
that— they come to nought,—they have to be
withdrawn because nothing comes of them—
will he see that these harassing proceedings
are not used against the students, and if they
are still in use against the students, will he see
that these are withdrawn? The third question
which I shall put to the hon. Minister for his
kind answer is this, namely, whether he is
prepared to advise the Public Prosecutor
acting on behalf of the State, or advise the
Public Prosecutors throughout the places
where the students have been arrested, for
various offences, under the criminal laws,
well, will he advise the Public Prosecutors to
withdraw the cases against the students, and
not do anything by way of vengeance or
revenge, so that the students may cary on with
their studies, and the students may live in
peace? These are the three questions which
the hon. Minister may kindly answer.

SHRI P. S. NASKAR: The first thing I
have to say is that the hon. Member—I am
sorry to mention this— I think he has not
taken my statement in the very spirit in which
I 'made it. He has a suspicion in his mind. He
ha; made certain suggestions for action; I do
not want to go into them, but it pains me
when I find that the hon. Member says that
the Congress has made it th, first General
Election shot. Well, my hon. friend may be
good at shooting, Dut at least. I am not good
at shooting, or making shots. Suggestions
have been made regarding the application of
the criminal law. Now the laws of a country
prevail, and anybody who has been ar-
rested—I do not say ‘'harassed', but the hon.
Member says—or harassed, anybody against
whom action has been taken under the law,
has the law
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courts where he can go and prove his
innocence. The other points made by the
hon. Member are suggestions for action
and I leave them there.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The House stand?
adjourned till 11 A.M. tomorrow.
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The House then adjourned at twenty-
four minutes past flv, of the ciock, till
eleven of the clock on Tuesday, the 6th
December, 1966.



